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Hun.&.!ahear Hnann. v.C.

(By Hon. S.Zahoex Hasahs ¥.Co)

Writ Petition Ne. 2450 of 1985 has ULsen received
on trensfer to £¢his Tribunal yrder Section 29 of the
Administrastive Tribunals Ast YIriI1t of’tgés. The petitioner
was a Seninr Rakshak 4r thn Reilway Protection Fores.

He was removed from aspvice, He Piled this urit petition
before the Hon'ble High Court of Judicature at Allahabad

challenging the order af rempvel from service.

26 section 2 of the Administrative Tribunale Act
lays doun that the provisicns of this Act shall not apply
to any member of the Naval, Mmilitary or AiT Force oiiuf any
other armed forces of the Union, According to ggction 3 of
the Railuay pProtection forcs Act, Railway protection Force
is an armed force ef the Uniof. In this view of the matter,
we have no juriaﬁiction tc decide this yrit petition. The
pile of the writ aetition ke crotransmit ted to the Hon'ble
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